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THE KERAL,A FINANCE BILL. 2021

A

. BILL

to give effect to certoin frnonciol proposrls of the Govemment of Kerolo for the

, Financiol Yeor 202L-2022.

Preomble.-WHEREAS, it is expedient to give effect to certain financial

proposals of the Govemment of Kc:rala for the Financial Year 202l-2022.

BE it enacted in dre Seventy-second Year of Republic of India as follows;-

1. Short title and commenc.'menr.--(1) This Act may be called the Kerala

Finance Act, 2021.

(2) Save as otherwise Fovided in rhic Act, section 8 shall come inlo force

on such date as tJre Govemmenl may, by notification in the official Gazette,

appoint:

Provided that different dates may be appointed for differmt pmvisions of this

section and any reference in any such pmvision to the commencement of this Act

shall be, constued as a reference to the coming in to force of that provision,

2. Amendment of ,Act 11 of 1957.-In the Kerala Surcharge on Thxes AcL

. 1957 (11 of 1957), in section 3A,--

(1) in sub-section (l), -
, (a) in clause (i), for the words "fifty per cent", the words

"sevenfy per cent" shall be substituted;

@) in clause (ii), for the words "forty per cent", the words "sixty

per cent' shall be substituted;

(2) in sub-section (4), for the words "an assessee", die words "a year"

shall be substituted;



(3) in suFsection (5),_
(a) for the words and frgures ..iloth 

November, 2020,,, occuring atboth the places, thewordsandfrgures..3lstAugust,202l,,shallbesubstituted;

(b) for the words and figures ..31st March, 2021,,, the words andfigures 31st March, 2022,, shall be substituted:

. (4) in sub.section (Z), for the words atd figures,.31st March, 2021,,, thewords aDd figu€s ..31st March, 2022,, shall be substituted;
(5) after sub_sectioa (12), the following sub_secdon shall be inserted,namely:-

..(1ZA) 
Wher€ any amount has been paid in part under this section duringthe year 2020-21, the amount so paid shall be appropriated rowards the earliestarrear, and the balance amount, if any, shall be appropriatea towaras Oe anears ofsubsequent yea$. In the case where such amount is to be given oedit towards thearr€ar opted to be settled under th.is section, ftg anount;al be gven oedit assurcharye before reckoning the arears to be setrled under sub-section (6)..

Explanation:-For the purpose of this sectlon, .garliest aneaf, mearu theouBtanding dues related to the oldest year among ,fr" ,rr.* *nau,g against anassessee.,,

3. Anendment of Act l0 of 7960._In the Kerala Court Fees and Suits

I"":* tl 1959 (10 of 1960), in secdon 76, to sub_section 6f th" rolo"oingproviso shall be inserted, namely:_
' Provided tlut in the case of appeals under the Kenla state coods andServices Tar Act, 2OtZ eO of 2Ol4 fte maximum l.imit of additional coun feeleviable shall not exceed rupees twenty thousand,,.

. - _ :' Anmdnent of Act 15 0f 1g63,-In rhe Kemla cenerar sares Tax Act, 1963(15 of 1963),-

(1) in section Z in the proviso, after the figures and synbol ..2014_15,,,
the word, figures and symbol ..and 

2015_16,, shall be insened:
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(2) in sub-section (l) of section ZA,-
(i) in clause. (i), after the frgures and symbol .2014-15", dre word

figures and symbol "and 201$16" shall be inserted;

(ii) in clause (iii),-

. (a) for the words and figures .31st March, 2020', occurring at borh
the places, the words and figures "31st D€cember, 2OZO,'shall be substituted;

@) in sub-clause (a), for the words and figues ,.30th November,
' 2020", the words and figures "30th June, 2021,,, shall be substinrted;

(c) in sub-clause (d), for the words and figul€s .,31st March, 2021',,

the words and figur€s '31st July, 2021", shall be substituted.

(3) in section 238,-
(1) in sub-section (1),-

(a) in clause (i),-
(i) in sub-clause (a), for the wods "fifty per cent'', the words

"seventy per cenf', shall be substituted;

, (ii) in sub-clause @), for the words {orty per cenf', the words

"sixty p€r cent', shall be substituted;

@) in clause (ii), for the words and frgures "31st March, 2020", the

words and figures "31st March, 2021", shall be substituted;

(2) in sub.section (4) for the words "an ass€ssee" the words

' "a yeaf'shall be substituted;

(3) in sub-section (5),-
. (a) for the words and figures '30th November, 2020", occuring at

both the places, the words and figures "31st AugusL 2021", shall be substituted;

(b) for the words and figues "31st March, 2021", the words and

figures "31st March, 2022" shall be substitutedi

(4) in sub-section (7), for the words and figures "31st Mar€h,2021", the

words and figures "31st March, 2022" shall be substituted;
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. (5) after sub-sedion (U), the following sub_secdon shall be inserted.
namely:-

"(UA) Where any amount has been paid in part under this section during the
year 2020-21, the amount so paid shall be appropdated towards the earliest arear,
and rhe balance amount, if any, shall be appmpriated bwards the arrears of
subsequent years. In the case where such amouni is to be given credit towards the
arrears opted to be settled under this section, the amount shall be given credit as tax
before reckoning the arrears to be settled under sub_section (6).

Explanation:-For the purpose of this section, ..earlie$ arrear" means the
outbtanding dues related to the oldest year among the arears pending against the
assessee,"

5. Amendment of Act Z of lgZS._It the Kerala Building Tax Act, 1975 (7 of
1975), in section i after sub-section (l) the folrowing sub-section shall be inserted.
namely:-

"(1A) in the case of green building as defined in clause (xviiia) of secrion 2
of the Kerala panchayat Raj Aa, 1994 (13 of 1994) and clause (t8a) of section 2
of the Kerala Municipality Act, 19% (20 of 1994) the building ax shau be levied
at the rate of fifty per cent of the rate of building tax as specified in Schedule 1,,.

6' Amendment of Act 15 of r99I.-In the Ke*la Agriculturar Income Tax Act.
1991 (15 of f99t), in section 37C,_

(1) in sub_seaion (1), _
(a) in clause (i), for rhe words ,,fifty per cent,,,

cent", shaU be substituted;
the words "seventy per

@) in clause (ii), for the wods ..forty per cenf,, the words ..sixty per
cent", shall be substituted;

(2) in sub-section (4), for the words .an 
assessee,, the words

be substituted;
"a year" shall
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(3) in sub-section (5), -
(a) for the words and figures "30th November, 2020", occunhg at

both the places, the words and figures "31st August, 2021", shall be substituted;

O) for the words and figrms "31st March, 2021", the words and
flgu€s "31st March, 2022" shall be substituted;

(4) in sub-section (7), for the words and figures "31st March, 2021", the
words and figures "31st March, 2022" shall be substituted;

(5) after sub-section (f2), the following sub.section shall be inserted,

namely:-

"(12A) Where any amount has been paid in part under this section dudlg the
year 2020-21, the amount so paid shall be appropriated towards the earliest arrear,

and the balance amount, if any, shall be appropriated towards drc arrean of
subsequent years. In the case where such amount is to be given credit towards the

arrears opted to be setded under this section, the arnormt shall be given oedit as tax
befon reckoning the anean to be setded under sub-section (6).

Explanation:-For the purpose of this s€ction, "earliest arrear" means dre

outstanding dues related to the oldest year among the arrears pending against the

assessee.".

7. Amendment of Act m of 2004.-Jn the Kerala Value Added Tax Act, 2003
(30 of 2004), in the SCHEDULES, in the third Schedule, after serial number 98A
and the enEies against it in columns (2) and (3), the following serial numbers and

entries shall, respectively, be inserted, namely:-

'98B Liquified Natural gas 2711,.LL.OO

' 98C Natual gas in gaseous state 2711.2!,Q0

8. Ammdment of Act 20 of 2o17.-In the Kerala Stote Goods Antl Services

TaxAct,2077 (20 of 2017),-
(1) in section 7, in sub-section (1), after clause (a), the following clause

shall be ins€rted and shall be deemed to have been inserted with effect ftom the 1st

day of July, 2012 namely:-

"(aa) the activities or tsansactioos, by a person, other than an individual,

to its members or constituents or vice'versa, for cash, defened paymertt or other

valuable consideration.



Explonaiion:-For the purposes of this clause, it is hereby ctarified that,
notwithstanding anything contained in any other law for the time being in force or
any judgment, decree or order of any Court, uibunal or authority, tle person and its
membeF or constituents shall be deemed to be two separate persons and the supply
of activities or tsansactions mter se shall be deemed to take place ftom one such
person !o another;,'.;

(2) in section 16, in sub-secrion (2), after claus€ (a), rhe following clause
shall be inserred namety:-

"(aa) the details of the invoice or debit note refer€d to in clause (a) has
been fumished by the supplier in the statement of outward supplies and such
details have been communicated to the recipient of such invoice or debit note in the
manner speciffed under section 3Z;,,.;

(3) in section 35, sub-.sedion (S) shall be omitted;

(4) for section ,14, the following section shall be substituted, namely:_
'44. Annual return._Every rcgistered person, other than an lnput Service

Distributor, a pe*on paying tax under section 51 0r section 52, a casua.t taxable
pelson and a non-resident hrable person shall fumish an annual rctum which may
indude a self- certified reconciliation statement, reconciling the value of supplies
declared in the retum fumished for the financial year, with the audited annual
financial statemmt for every financial year elecuonically, within such time and in
such form and in such manner as may be presoibed :

Prcvided that the Commissioner may, on the recommendations of the
Council, by notifrcation, erempt any class of registered persons from filing annual
rctum under this section:

Provided fiuther that nothing contained in this section shall apply to any
department of the CenEal Govemment or a State Government or a local authority,
whose books of account are subject to audit by the Compholler and Auditor -
General of India or an audltor appointed for auditing the accounts of local
authorities under any law for the time being in force;,,.



(5) in section 50, in sub-section (1), for the proviso, the followilg proviso

shall be substituted and shall be deemed to have been substituted with effect ftom

the lst day of July, 2017, namelY:-

'kovided that the interest on tax Payable in rtsPect of suPplies made during

a tax period and declared in the rctum for the said period fumished after dte due

date in accordance with the provisions of section 3$ except where such rcturn is

fumished after commencement of any proceedings under section 73 or section 74

in rcspect of tle said period, shall be Payable on that portion of the ax which is

paid by debiting the electsonic cash ledger,".

(6) in section 74 in Erylanation 1, h clause (t)' for the words and figures

"sections 122, 125, 129 and 130", the words and figures "sections 122 and 125"

shall be substituted;

(7) in section 75, in sub-section (12), the following Explanation slnll be

insened, oamely:-

'Explanation:-For the purposes of this sub-section, the expression

"self-assessed tax" sha! include the tax payabie in rcsPect of deails of

outward supplies fumished under section 3Z but not included in the rcftrn

furnished under section 39. 
". (8) In section 83, for sub-section (1), the following sub-section shall be

substituted namelY:-

{1) Where, after the initiation of any proceeding under Chapter XII,

Chapter XIV or ChaPter XY the Commissioner is of the opinion that for the

purpose of protecting the interest of the Govemment rcvenue it is necessary so to

do, he may, by order in wdting, attach provisionally, any Property, including bank

account, belonging to the taxable peFon or any Pe$on specified in sub-sec0on

(1A) of section 122, in such manner as may be prescribed'";

.(9) in section 107, in sub-section (6), rhe following proviso shall be

inserted, namely:-

"Provided that no'aPPeal shall be filed against an order under sub-section

(3) of section 129, unless a sum equal to twenty-five per cent of the penalty has

been paid by the aPPellanr";

656/2021.
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(10) in secrion 129,_

(i) in sub-section (1), for clauses (a) and (b), the following clauses
shall be substitute4 namely:-

. '(a) on paym€nt of penalty equal to two hundred per cent of the tax
payable on such goods and, in case of erempted goods, on payment of an amount
equal to two per cent of the value of goods or twenty_five thousand rupees,
whichever is less, where the owner of the goods comes forward for paymmt of
such penalty;

@) on payment of penalty equal to fifty per cent, of the value of tlre
goods or two hundred per eent of the tax payable on such goods, whichever is
higher, and in case of exempted goods, on payment of an amolt equal to five per
cent of the value of goods or twenty-five thousand rupees, whichever is less, where
the owner of the goods does not come fonrard for payment of such penalty;.;

(ii) sub-section (2) shal be omitted;

(iii) for sub-section (3), tlre following sub.secrion shail be subsrituted.
namely:-

'(3) The pmper offfcer detaining or seizing goods or conveyance shall
issue a nodce within seven da1rc of such detention or seizu€, specifying the penalty
Payable and therealfter, pass an order within a period of seven days from the date
of_service of such notice, for paJment of penalty under clause (afor clause @) of
sub-section (1).";

. (iv) in sub-section (4), for the words .T{o tax, interest or penalty,,, the
words "No penaltj,,, shall be substituted;

(v) for sub-section (6), the following sub_section shall be substituted.
naEely:-

"(6) Where the person Eaffporting any goods or the owner of such goods
fail"_to pay tlre amount of penalty under sub-section (1) within fifteen days from
the date of receipt of the copy of the order passed under sub_section (3), the goods
or conveyance so detained or seized shall be liable to be sold or disposed of
otherwise, in such marmer and within such dme as may be prcscribed, !o recover
the penalty payable under sub-section (3):
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Provided that the conveyance shall be released on payment by the transporter

of penally under sub-section (3) or one lakh rupees, whichever is less:

kovided further that where the detained or seized goods are perishable or

hazardous in nature or are li}ely to depeciate in value with passage of tine, the

said period of frfteen days may be reductd by the pmper officer.".

(11) in section 130,-
(a) in sub-section (1), for the words "Notwidstanding anything

contained in this Act, if ", the word 'Where" shall be substituted;

O) in sub-section (2), in the second proviso, for the words, brackets

and figures "amount of penalty leviable under sub-section (1) of section 129', the

words "penalty equal to huntlred per cent of the tax payable on such goods" shall

be substituted;

(c) sub-seaion (3) shall be onitted.

(12) for section 151, the following section shall be substituted, namely:-

"151. Power to call for information.--The Comririssioner or'an offrcer

authorised by him may, by an order, direct any Person to frmrish infornation

relating to any matter dealt witl in connection with this Act, within such time, in

such form, and in such manner, as may be specified therein'".

(13) in section 152,-

(a) in sub-section (i),-
(i) the words "of any individual retum or part lhercof' shall

be omitted;

(ii) after the words "any proceedings under this Act'', the words

'without giving an oPportunity of being heard to the Person concemed"

shall be inserted;

@) sub+ection (2) sbatl be onitted;

(14) in Schedule u, paragraPh 7 shall be omitted and shall b€ deemed to

have been omitted with effect fiom the lst day of July, 2017.
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g. Ammdment of Act S of 201g,-tn rhe Kerala Finance Act, 2019 (5 of
2019), in section 12,-

(1) in suh,secrion (t),_
(a) in clause (i), for the words .,fifty per cent,,, the words .,seventy per

cent" shau be substituted;

@) in clause (ii), for the words ..forty per cent,,, the words ,.sixty per
cenr, shall be substituted;

(2) in sub-section (4) for the words ,,an 
assessee,, the words ..a veai, shall

be substituted;

(3) in sub-section (S),-
(a) for the words and figures ..30th November, 2OZO,,, occurring at

both the places, the words and figures ..31st August, 2021,,, shall be substituted;

@) for the words and figures ..3lst March, 2021", the words and
figures '31st Marcll 2022,'shall be substituted.

(4) in sub-seaion (7), for the words and figues ..31st March, zo2t,,, the
words and figures ..31st March, 2022', shall be substituted.

(5) after sub-section (12), the following sub-section shall be inserted
namely:-

"(12A) Where any amount has been paid in part under this section dudng
the yeaI 2020-21, the amount so paid shal be appropriated towards the earliest
anear, and the balance amoung if any, shall be appropdated towards the arrcars of
subsequent yean. In the case wherr such amount is to be given c€dit towards the
arcars opted to be settled under this section, the amount shall be gven credit as tax
before reckoning the arrears to be settled under sub-section (6).

Explanotion:-For the purpose of this section, ..ear[est 
arrears,, means the

outstanding dues rclated to the oldest year among the arrears pending against
the assessee."
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70. Amenilment of Act 7 of 20m.-h the Kerala Finance Act, 2020 Q of.

2020), in section 10,-

(1) in sub-section (1),-
(a) in dause (i), for the words 'fiIty per cent'', the words 'seventy per

cent" shall be substituted;

(b) in clause (ii), for the words "forty per cent'', the words '3ixty Per

cent" shall be substituted"

(2) in sub-section (4) for the words "an assessee" the words "a year" shall

be substituted;

(3) in sub-section (5),-
(a) for the words and figures "30th Novembe! 2020', occuring 8t

both the places, the words and figures "3lstAugust, 2021", shall be sub6ti$t€4

@) for the words and figures "31st March; 2021", the words and

frgues "3lst March, 2022" shall be substituted;

(4) in sub-section (7), for the words and figures '31st March' 2021", drc

words and frgures "31st March, 2022" shall be substituted;

(5) after sub-section (12), the following sub-section shall be inserted,

namely,-

"(12A) Where any amouDt have been panially paid under tbis section

during the year 2020-21, the amount so paid shall be appropriated towards tbe

earliest arear, and the balance amount, if any, shall be aPPrcpriated towards the

arrears of subsequent years. In the case where sudr amount is to be glven oedit

towards the arrears opted to be settled under this section' the amount shall be given

credit as tax before reckoning the arrears to be settled under sub'section (6).

Erplonotion.'-For the purpose of this secriou "earliest an€ars" means

the outstanding dues related to the oldest year among the alreats pending against

the assessee."
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DECLARATION UNDER THE KERALA PROVISIONAL
COI,LECTION OF REVENUES ACT. 1985

(10 oF 1e8s)

It is hereby declared that it is exp€dient in the public interest that all the

provisions of this Bill ercept the Fovisions of clause 8 shall have effect on and

from the date of introduction of the Bill in the Kerala Legslative Assembly under

the Kerala hovisional Collection of Revenues Act, l98S (10 of 1985).

STAIEMENT OF OBJECTS AND REASONS

The Bill seeks to amend the following enactmenb to give effect to the

financial proposals of the Government of Kerala for the financial year 20ZI_22

as announced in paragraphs u3, U4 and 115 of the revised Budget Speech

2021-22, namely:-

1. The Kerala Surcharge on Tbxes Act, 1957 (11 of 19SZ);

2. The Kerala Coun Fqes and Suits Valuation Act, l9S9 (10 of 1960) ;

3. The Kerala General Sales Tax Acg 1963 (1S of 1963);

4. The Kerala Building Tar Act, t97S(7 oIt97S);

5. The Kerala Agicultural Income Tbx Act, 1991 (1S of 1991);

6. The Kerala Value Added Tar Acr, 2003 (30 of 2004);

7. The Kerala Srate coods and Services Tax A&, 2Ot7 (20 of 2OLn;

8. the Kerala Finance Acq 2019 (5 of 2019);

9, The Kerala Finance Act, 2020 (Z of 2020).

FINANCIAL MEMORANDUM

The Bllt, if enacted and brought into operation, would not involve any
additional ery€nditue fiom the Consolidated Futrd of the State.
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MEMORANDIJM REGARDING DELEGATED LEGISLAflON
Section 44 of the Kerala State Goods and Seryices Thx Act, 2017 Ploposed to

be substituted by sub-<lause (4) of dause 8 of the BilI seeks to empower the

Govemment to prescribe the time within which and the form and manner in which
the annual returq as specified therein, with the audited financial stalement for
every financial year shall be subroitted elecEonicdly by a rcgistered person other

than an input Service Disnibutor a person paying tax under section 51 or 52 casual

taxable lxrson and a non.resident taxable person.

2. Sub,sectiotr (1) of section 83 of the said Act propos€d to b€ substituted by
sub-<Iause (8) of dause 8 of the Bill seels to empower the GoverDment to

Fescribe tlrc manner in which any property, induding bank account, belonging to
the taxable penon or any person spedfied in sub-section (1A) of section 122 may

be anached provisionally by fte Co'nnissioner.

3. Sub-section (6) of section 129 of the said Act pmposed to be subsdnlted

by iten (v) of sub-<lause (10) of Clause 8 of the Bill seeks to empower the

Govemment to prescdbe fte manner in whlich and the tine within which the goods

or conveyance detained or seized, as speciffed therein, shall be liable to be sold or
disposed of otherwise.

4. Section 151 of the said Act proposed to be subatituted by subdause (12)

of clause I of the Bill seek to empo\rer the Commissioner or an officer auftorisd
by him to.specify time, form and the manner of furnishing information rtlating to

any matter dealt with in connection with thiq Act by an oder.

5. The matters in respect of which nrles may be made or notification may be

issued are either adminisEative in m$rc or matte6 of plocedu€ and are of
routine in naftre. Further, the rules, after they are made, arc subject to the scrutiny

of the Legislative Assembly. the delegation of Iegislative PoweF is, thus, of

a normal character.

K. N, BALAGoPAL
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EXTRACT FROM THE RELEVANT PORTIONS OF TIIE
KERALA STTRCHARGE ON TA)GS ACT. 1957

(11 oF 1957)

"34, Reduction of atrears in certain cases.-(l) Notwithstanding

anythiDg contained in this Act or rules made thcreunder or in any

judgment, decee or order of any coun, tribun;l or appellate authority, any

assessee who is in aEears of surcharge or any olher amount due under this

Act relating to ttre period up to and including 3G June, 2017, may opt

for setding the arrears by availing a complele rcduction of the penalty

amounl interest on the surcharge amount and on the penalty amount,

on payment of,-

(0 fifty per cent of the principal amount of the surcharge in

arsa$; or

(ii) forty per cent of the principal arnount of the surcharge in

arrears, if the amount is paid in lump sum within tlirty days of receipt of

intimation of the assessing authority referred to in sub-section (7).

*:t +* t''

(4) All arrears including surcharge, interest and penalties

pertaining to an assessee shall be setded together under this section.

(5) An a.ssessee who intends to opt for payment of arrears under

subsection (l) shall submit an optiol to the assessing authority on or

before 3S November, 2020:
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Provided that with respect to demands generated afGr

3F November, 2020, the option may be filed within thirty days on receipt

of the assessment order and in such cases the final payment of surcharge

and other amounts due as per ttris section shall be completed on or befrire

3l'' March, 2021.

(7) On receipt of the option under sub-section (5), the assessing

authority shall delermine the amount of surcharge and other amounts due

ftom the asscssee tmder sub-section (l) and shall intimate the sarne to the

assessee, and thereupon the assesse€ shall remit the amount in hstallments

or lump sum, as the case may be, on or beforc 31.' March, 2021:

(12) Assessee who opt€d to settle the arr€ars under this section

during previous years,6ut had failed to make payments may also opr m

settle the arrears under this section, and th€ amounts, if any, paid earlier

shall be given credit as surcharge before reckoning the arrears to be settled

under sub-section(6) and the assessee shall furnish the proof of payments

made in this regard, however no refunds shall be allowed.

656/2021
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EXTRACTFROM TI{E RELEVANT PORTIONS OFTI{E
KERALA COI,IRT FEE{| AND SUITS

VALUATIONACT, 1959

(10 oF 1960)

CHAPTER VItr

LEGAL BENEFIT FUND

76. I*gal Benefit Fund{l) Notwithstanding anything contained in
thi$ Act or any other law for the time being in force and subject to
siction 4A of the Act and sub-rule (1) oI rule 397 of the Kerala Molor
Vehicle Rules, 1989 it shall bc competcnr for rhe Government to levy an
additional coun fee by notification in the Gazctte, in rcspect of original
petitions, original applications, appeals or revisions to tribunals, appellate
authorities and original sui6 in Civil Courrs other than in Family Coun at
a rate not exceeding one percent of the amount involved in the dispute and
in other cases at a rate not exceeding one hundred rupees for each original
suil original petition, originat application, arppeal or revision.

Explanatior.-The term ,.amount involvcd in the dispute,, as
specified in sub-section (1), wherc it is capable of valuation, do€s not
include the amount of valuation for the purpose of court fee, in suits for
recovery of possessiou, panition and suits of similar nature and where fxed
court fee is specified under this Act.,,:
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EXTRACT FROM TI{E RELEVANT PORTIONS OF TIIE
KERAI..A, GENERAL SALES TAX ACT. 1963

(15 OF 1963)

7. Pawent of tax at comlnuadcd ta res.-Notwithstsnding anything

contained in sub-section (2) of section 5, any bar attached hotel, not being

a star holel of and above four star hotcl, heritage hotel or club, may, at its

option, instead of paying turnover tax on foreign liqu6r in accordance with
thc said sub-section, pay tumover tax on the amover of foreign liquor

calculated at the rates in item (i) or (ii), as the case may be,

(a) at one hun&ed ald eigbty per cent of the purchase value of
such liquor, in the case of those situaied within the area of a municipal

corporation or a municipal council or a cantonment, and af one hundrcd

and seventy per cent of the purchase value of such liquor, in the case of
those situated in any other place; or

(b) at one hundred and twenty five per cent of the highest

tumover tar payable by it as conceded in the return or accounb or the

turnover tax paid for any of the p,revious consccutive three years:

"Provided that the calculzdon under 'sub.clause O) of claus€ (ii)

shall not bc applicable in case of bar attached hotels whose FL-3 licences

issued under the Abkari AcL, lO77 (t of 1077) was cancelled and was

converted to FL-l1 licences in pursuance of the Abkari policy of the

Government for the year 201+1:t and such FI-ll licrncecs had conducted

bucincss undcr such liccncc for a full financiat ycar.";
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"74. Special Fouision for paynent of tumover tax and waiver of
penalty and interest -< l) Notwithstanding anything contained in this Act
or rules made thercunder or in any assessment, judgment, decree or order

of any court, tribunal or appellate authority, bar hotels,-

(i) which were closed pursuant to lhe Abkari policy of the

Govemment for the year Z0l+2015, and werc registered and had paid

tumover tax prior to suct closure; and

(iii) who have not paid turnover tax on the tumoyer of sale

coducted under such ne renewed licences for the p€riod up to 3F March,
?O20 afi assessmeDts werc either completed or not, against them for the

turnoyer tax due for such period,

Shall be allowed to settle tle arrears of turnover tax up to
31n March, 2020 at the rates mentioned in section'7, subject to eligibility
conditions mentioned therein, with complete waiver of penalty and fifty,per
cent waiy€r on inlercst, subject to the following conditions, namely: _

(a) the option to settle under this scheme shall be filed on or before
306 November, 2020.

(d) twenty per cent of th€ amount detennined in sub-clause (c)
shall be paid within a month of rcceipt of the intimation referred
therein and the balance amout shall be paid four inslallments before
3l'. March, 2021.
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"238. Rduction of afiears in cctain cases-{l) Notwithstanding

anything contained in this Act or nrles made thereunder or in any

judgment, decree or ordcr of any court, tribunal or appe ate authority' any

assessee, who is in arrears of tax or any other amount due under lhis Act or

under the Central Sales Tax Act, 1955 (Central Act 74 of 1956\'-

(i) in case of demands 'relating to the period up to and

including 31o March, 2005, may oPt for senling the arrears by availing a

complete reduction of the penalty amount' interest on the tax amount and

on the penalty amount' on Payment of,-

(a) fifty Per cent of the principal amount of the tax rn arrean; or

O) forty per c€nt of the principal amount of the tax in arrears' ls

the amount is paid in lump sum within thirty days of receipt of intimation

of the assessing authority

(4) All anears including tax' interest and penalties pe(aining to 8n

assessei shall be settled together under this section

(5) An assessee who intends to oPt for payment of anears under

sub-section (1) shall submit an option to the assessing authority on or

before 3@ November, 2020:

Provided lhat with resPcct o demands generated after 3S November'

2020 the option may be filed within thirty days from the date of receipt of

the order and in such cases the final payment of tax and other amount due

as per this section shall be completed before 3F March' 2021'
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, (7) On receipt of the option under sub-section (O, the as-sessing

authority shall determine the arnount of tax and oth€r amounts due from the

assessee under sub-section (D and shall intimaie the same to the assessee,

and thereupon the ass€ssee shall remit the amount in installments on or
before 31" March, 2021:

(ll).Assessee who opted to settle their arrears under tlfs section
during previous years, but had failed to male payments may also opt to
settle their cases under this section, and the amounts, if any, paid earlier
shall be given credit as tax before rcckoning the arears to be settled under
sub.section(Q and the assessee shall furnish the pmof pf payments made in
this regard, provided that no refunds shalt be allowed.
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EXTRACT FROM TI{E RELEVANT PORTIONS OF TIIE
KERATA BI,JILDING TAX ACT. 1975

(7 OF 197t
,:r ta +*

5. Charge of building ax.{l)Subject to the other provisions

contained in this Act, therc shall be charged a tax (h€reinafter referred to as

building tax) based on the ptinth arca at the rat€ specified in the Schedule-I

on every building the construction of which completed on or after the

appointed day.

*t t+ :!+ ''r
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EXTR.IICT FROM TIIE RELEVANT PORTIONS

OF THE KERALA AGRICIJLTURAL
INCOME TAXACT, 1991

(1s oF 1991)

"37C,. Reduction of arrears in certain cdses.{l) Notwithstanding

anything contained in this Act or rules made thereutrder or in any judgment,

decree or order of any cout, aibunal or appellate authority, any assessee

who is in arrean of tax or any otler amount due under this Act relating to
the period up to and including 31" March, 2017, may opt for seftling the

arrcars on paynent of,-
(i) fifty per cent of the principal amount of the tax in arrears; or

(ii) forg per cent of the principal a.mount of rhe tar in ar€a$, if
the amount is paid in lump sum within thirty days of receipt of hdmation of
the assessing authority refened to in sub.section (7).

(4) All arrears including tax, interest and penalties pertaining to an

assessee shall be senled together under this section.

(5) An assessee who indentls to opt for payment of arrears under
sub-section (1) shall submit an option to the assessing authority on or before
30t November, 2020:

Pmvided rhat wlth respect to demands genemted after
306 November, 2020, the option may be filed wi&in thirty days, on receipt
of the assessment order and in such cases the final payment of tax and other
amourts due as per this section shall be cornpleted on or before 31" lv1arch, 2021.
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(7) On receiPt of tlre option under sub'section (5), the assessing

authority shall determine the amount of tax and dther amounts due ftom dre

assessee under sub-section (1) and shall intimate dle same to the assessee,

and thereupon the assessee shall renit the amount in installmenb or

lump sun, as the case may be, on or before 3lr March' 2021:

(12) Assessee who oPted to settle their arrears under this section

during previous years, but had failed to make Payments may also oPt to

settle their cases under this section, and the amounts, if any, paid earliet

shall be given crcdit as tax before reckoning the arrears to be setded undcr

sub-section(6) and. the assessee shall furnish the proof of payments madc in

this regard, provided that no refunds shall be allowed."

656/2021.
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EXTRACT FROM TI{E RELEVAJ{T PORTIONS OF TITE
KERALA VALUE ADDETI TAX ACT, 2OO3

(30 oF 200,4)

T}IIRD SCHEDULE TA\ABLE @ 5%

[See section 6 (1) (a)]

Sl. No. Description of G0ods HSN Code

(1)

"98 A-DoEestic Lpc 2771.19.O0"t
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EXTRACTFROM TIIR. KERALASTATE GOODS AND

SERVICIES TAXACT,2017

(20 oF 2017)

7. Scope of supply,l l) For the purposes of this Act, the expression
"supply" includes,-

(a) all forms of supply of goods or services or both such as sale,
transfer, barter, exchange, license, rcntal, lease or disposal made or agreed
to lie made for a consideration by a person in the course or furtherance of
business;

76, Eligibility and conditt'ons for nking input tax credit -{ 1) Every
registered person shall, subject to such conditions and restrictions as may be
prescribed and in the manner specified in section 49, be entided to take
cr€dit of input tax charged on any supply of goods or services or both to
him which are used or intendetl to be used in the course or firtherance of
his business and the said amount shal be credited to the electronic credit
ledger of such person.

(2) Notwithstanding anything contained in this section, no registered
person shall be entided to the cr€dit of any input tar in rcspect of any
supply of goods or services or b,rth to him unless,-

(a) he is in possessic'n of a tax invoice or debit note issued by a
supplier registered under this Act, or such other tax paying documents as

may be prescribed;

(35) Accounts and other rccords.l7) Every registercd person shall
keep and maintain, at his principal place of business, as mentioned in the
cenificate of rcgistration, a true and correct account of,-

(a) production or manufacturc of goods;

_ @) inward and outward supply of Soods or s€rvices or both;
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(c) stock of goods;

(d) input tax credit availed;

(e) ouput tax payable and paid; and

(f) such other paniculars as may be prescribed:

Provided that where more than one place of business is specified in
the cenificare of regisEation, the accounts relating to each place of business
shall be kept at such places of business:

Provided furtho that the register€d peBon may keep and maintain
such accounts and other particulars in erectonic form in such manner as
nal be grscribed.

(5) Ev€ry registexed person whose turnover d[ring a financial year
exceeds the presoibed Iinit shall get his accounts audited by a chartered
accountqnt or a cost acmuntant and shall submit a copy of the audited
annual accounts, the reconciliation statement under sub_section (2) of
section 44 and such other documents in such form and manner as may be
prescribed.

"Provided that nothing contained in this sub_section shall apply to
any deparhent of tbe CenEal Govemment or a State Govemment or a local
auth'ority, whose books of account are subject to audit by the Comptoller
and Auditor-General of India or an auditor appoitrted for auditing the .

accounts of local auhorities under law for the time being in fo;te.,,,
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44. Annuol retum,{1) Every rcgistercd person, oder than an Input

Service Distributor, a person paying tar under section 5l or section 52, a

casual tarable person and a non-resident taxable person, shall fumish an

annual return for every financial year elec{onicdly in such form and

manner a; may be prescribed on or before the thirty-first day.of December

following the end of such financial year.

"Provided that the Commissioner may, on the recommendations of the

Council and for reasons to be recorded in writing, by notification, extend

the time limit for furnishing the arunul rcftm for such class of r€gistercd

persons as may be specified therin:

Provided furtho that any extension of time limit notified by the

commissioner of cetraal tax shdl be deeEed to be notified bv the

Commissioner.".

(2) Every registered person who is rcquired to get his accounts

audited in accordance with the provisions of sub-section (5) of section 35

shall fumish, elecctronicdly, the armual retum under sub-seclion (1) along

wi$ a copy of the audited annual accounts and a reconcllation statement,

reconciling the value of supplies declared in the retum fumished for the

finanacial year wirh the audited amual financial statenent, and such other

particulars as may be prescribed.

50. Inter"st on delayed payment of tox.-{l) Every person who is

liable to pay tax in accordance with rhe provisions of this Act or the rules

made thereunder, but fails to pay the tax or any part thereof to the

Govemment within the period prescribe4 shall for the period for which the

tax or any pafi thercof remains unpai4 pay, on his own, intercst at such rate,

not exceeding eighteen per cent, as may be notified by the Government on

the recommendations of the Cormcil.
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"provided that dre interest on tax payable in respect of supplies made

during a tax period and declared in the return for the said period furnished

afur the due date in accordance with tle provisions of section 39, except

where such retum is furnished after commencement of any proceedings

under section 73 or section 74 in respect of the said period, shall be levied
on that portion of the tax rhat is paid by debiting the elecronic
cash ledger.".

. 74. Determination of tox not paid or short paid or erroneously
refunded or input tax credit wtongly avoiled or utilised by reason of ftaud
or atly wiIIfuI misstatement or supprvssion of foc*.{!) Where it appeaF to
the proper officer that any tax has not been paid or short paid or enoneously
refunded or where input tax credit has been wrongly availed or utilised by
reason of fraud, or any wilful misstatement or suppression of facts to evade
tax, he shall serve notice on the penon chargeable with tax which has not
been so paid or which has been so shon paid or to whom the refund has

erroneously been made, or who has wrongly availed or utilised input tax
sedit, requiring hi.o to show cause as to why he should not pay the amount
specified in the notice along with interest payable thereon under seation S0
and a penalty equivalent to the tax sp€cifred in the notice.

(U) Where any person served with an order issued under
sub-section (9) pays the tax along with interest payable thereon under
section 50 and a penalry equivalent to fifqr per cent of such tax within thiny
days of communication of the order, all proceedings in respect of the said
notice shall be deemed to be concluded,
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Explonation 1:-For the purposes of Section 73 and this section,-

(i) the expression "all proceedings in respect of the said notice"

shall not include proceedings under section 132;

(ii) wherr the notice under the same proceedings is issued to

the main person liable to pay tax and some other persons, and such

prcceedings against the main person have been concluded urider section 73

or section 74, the proceedings against all the penons liable to pay pmalty

under sections 122, L25, t29 and 730 are deemed to be concluded.

75, General pruvisions relating to determination of tax'-{l) Where

the service of notice or issuance of order is stayed by an order of a court or

Appeuate fibunal, the period of such stay shall be excluded in computing

the period speficied in sub-sections (2) and (10) of section 73 or sub-

sections (2) and (10) of section 74, as the case may be.

(12) Not withstanding anything contained in section 73 or section

74, where any amount of self-assessed tax in accordance with a retum

fumished under section 39 remains unpaid ei&er wholly or pardy, or any

amourlt of interest payable on such tax remains unpaid, the same shall be

recovered uner the provisions of section 79.

83. Provisional attschment to proAct rcvenue in cerfain coses'-{l)
Where during the pendency of any proceedings under section 62 or section

63 or section 6,4 or section 67 or section 73 or section 74, dte

Commissioner is of the opinion that for dre purpose of Fotecting the
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inter€st of the G,ovemrnent rcvenue, it is necessary so to do, he may, by
order in writing anach Fovisionally any property, induding bank accoung
belonging to the taxable person in such manner as may be prcscribed.

707. Appeals to ApryIlate Autlurif.{l) Any penon aggrieved by
any decision or otder passed under this Act or the Cenaal goods and
Services Tax Act, 2017 (Central Act tZ of. zOtD by an adjudicating
authority may appeal to such Appellate Authority as may be prescribed
within three months from the date on which the said decision or order is
communicated to such ;rrson.

(6) No appeal shall be filed under sub.section (l), unless the
appellant has paid,-

(a) in full, such part of the amount of tax, inter€st, fine, fee and
penalty arising 6om the inpugned order, as is admined by hin; and

@) a sum equal o ten per c€nt of the reDaining amount of tax in
dispute arising ftom the said order subject to a maximum of twenty-five
crore rupees, in rclation to which the appeal has been frled.

129. Detention, 'seizuru ond release of gotoits anil convEtances m
trdnsir.-{1) Notwithstanding aDything contained in this Act, wherc any
person &amports any goods or stores any goods while they are in Eansit in
contravention oI the provisions of this Act or the rules made thereunde4 all
such goods and conveyance used as a means of tansport for carrying the
said goods and documents r€lating to such goods and conveyance shall be
liable to detention or s€izure and after detention of seizure, shall be
released,-

(a) on payment of the applicable tax aDd penalty equal to one
hundred per cem of the tax payable on such goods an4 in case of ercmpted
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goods, on payment of an amormt equal to two per cent of the value of
goods or twenty five thousand mpees, whichever is less, where the owner of
the goods comes forward for paJrment of such tax and penalty;

@) on payment of the applicable tax and penalty equal to the

fifty per cmt of the value of the goods reduced by the tax aEount paid

thereon and, in case of exempted goods, on payment of an amount equal to
five per cent of the value of goods or twenty five thousand rupees,

whichever is less, where the owner of the goods does not come forward for
payment of such tax and penalty;

(c) upon fumishing a secudty equivaleot to the amount payable

under clause (a) or clause (b) in such form and manner as may be

prescribed;

Provided that no such goods or conveyance shall be detained or
seiz€d without serving an order df detention or seizue on the person

nansponing the goods.

(2) the provisions of sub-section (6) of section 67 shall, mutatk
mutondis, apply for detention and seizure of goods and conveyances

(3) The proper officer detaining or seizing goods or conveyances

shall issue a notice specifying the tax and penalty payable and thereafter,
pass an order for payment of tax and penalty under clause (a) or clause @)
or clause (c)

(4) No tax, inter€st or pmalty shall be determined under
sub-section (3) without giving the person concemed an oppotunity of
being heard.

(5) On paynent of amormt refened in sub.section (1), all
proceedings in r€spect of the notice specified in sub-section (3) shall be

deem€d to be concluded.

(6) Where the person transporting any goods or the owner of the
goods fails to pay the amount of tar and penalty as provided in sub-section
(1) within seven days of such detention or seizure, further proceedings shall
be initiated in accordance wlth the provisions of section 130:

656/2021.
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hovided &at where the detained or seized goods are perishable or
hazardous in naure or ar€ likely to dep€ciate in value with passage of tine,
the said period of seven days may be reducea Uy Oe proper otricei

130. Confiscotion of goods or conveyances and levy of penalty._(t)
Notwitbstanding anything contained in this Act, if any person,_

(i) supplies or receives any goods in contravention of anv of the
provisions of this Act or the rules made thereunder with intent to evade
payment of tax; or

(ii) does not account for any goods on whirh he is liable to pay
tax uDder this Acq or

- (iii) supplies any goods liable to tax under tlds Act without
having applied for registation; or

(lv) con&avenes any of the provisions of this Act or the rules
made thereunder with intent to evade payment or ta-x; or

- (v) uses any conveyance as a means of ranspon for carriage ofgoods in conhavention of the provisions of the Act or the rules made
thereunder unless the owner of the conveyance proves that it was so used
without the linowledge or connivance of the owner himself, hi, 

"guni 
,f _y,and the person in charge of the conveyancg then, all such goods or

conveyames shall be liable to confiscation and the person shall be-liable topenalty utrder section 122.

. . (2) whenever confiscation of any goods or conveyance isauthorised by. this Acs the otricer adjudginti;.h:i-si,";; #ii,ijlJf, 
".gTfs :n option ro pay in lie of confiscatibn, such'fine as tl"-JJ ofi...tblnks fit:

. Prcvided that such 1ine leviable shall not exceed the market value ofthe goods confiscated, less the tar chargeable thereon:

. .- Provided funher that the aggregate of such fine and penalty leviable

:H"ll,r5 ^* 
** rhe amount;-rp;;;rvl"""ir" *i#,iij,l{jiirl 

"r
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Provided also that where any such conveyance is used for the carriage
of the goods or passengers for hire, the owner of the conveyance shall be
$ven an option to pay in lieu of the confiscation of the conveyance a fine
equal to the tax payable on the goods being nansponed thereon.

(3) Where any fine in lieu of confiscation of goods or conveyance
is imposed under sub-section (2), rhe owner of such goods or conveyance or
the person referred to in sub-section (1), shall, in addition, be liable to any
tax, penalty and charges payable inrespect of such goods or conveyance.

. l5l. Powq to mllelr s&drdics<l) The Conmissioner rnay, if he consiclers

that it is necessary so to do, by notrfcation, direct that statislics may b€ co[elted
relating to any matt€r dealt wiol by or in conncction with this Act"

(2) Upon such notification being issued the commissioner, or any pcrsrrl
audlorised by him in this behall may call upon the concerned persons to fumish
such information or relums, in such form and manner as may be presaibed, relating

to any mattcr in r€spe{t of which statistics is !o be collected.

152. Bar on dirclosue of infomxion-\l) No information of any
individual rctum or part thereof witb rcspect to any mafier given for the
purposes of seection 150 or section 151 shall, without the previsous consent

in writing of the concerned person or his authorised r€presentstive, bc
published in such manner so as to enable such particulars to be identified
as referring to a particular lrrson and no such infonnation shall be used for
the purpose of any proceedings under this Act.

(2) Except for the purposes of prosecution under this Act or any

other Act for the tirne being in force, no force, no person who is not
engaged in the collection of statistics under this Act dr compilation or
computerisation thereof for the purposes of this Act, shall be pennifted to
see or have access to aly information or any individual rctum refen€d to in
section 151.
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SCHEDULE II

(See Section 7)
ACTTVTflES TO BE TREATED AS SIJPPLY OF GOODS OR

SUPPLY OR SERVICES

1. Transfer- (o) any tansfer of the titte in gootls is o supply of
gaods;

@) any nansfer or right in goods or of undivided share in goods
without the ransfer of title thereof, is supply of services;

(c,) any mnsfer of title in goods under an agreement which
stipulates that pmperty in goods shall pass at a future date upon payment of
frll consideration as agreed, is a supply of goods.

7. Supply of Gads- The following shall be treated as supply of
goods, namely:-

Supply of goods by any udncorporated association or body of
peBons to a member thereof, for cash, defened paJrment or other valuable
consideration.
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EXTRACT FROM TI{E RELEVANT PORIIONS OF

T}IE KERALA FINANCE ACT. 2O].9

(s oF 201s)

"12. Reiluction of arrears in certoin coses.{l) Notwithstanding

anything contained in sub-section (1) of section 174 of the Kerala State

Goods and Services Tax AcL 2017 (2o of 2017) and in the Kerala Tax on

Luxuries Act" L976 (32 oI 1976) @ereinafur rtferred to as the former Act)

or nrles made thereunder or in any judgment, decree or order of any court,

Eibunal or appellate authority, any assessee who is in anean of ax or any

other amount due under this Act relating to the period up to and including

30th June, 2012 may opt for setding the arrears on payment of'-

(i) fifty per cent of the princiPal amount of the tax in ar.rears ; or

(ii) forty per cent of the principal amount of the ux in aneax, if

the amount is paid in lump sum within thirty days of receip of intination of

the assessing authority referr€d to in sub-setion (7):

(4) All arrears induding tax, interest and penalties pertaining to an

assesse shall be se$led together under this section.

(5) An assessee who intends to oPt for payment of arrears under

sub-section (1) shall submit an oPtion to the assessitrg autlority on or before

30|} November, 2020 :

Provided that with rcspect to demand.s generated after

30& November, 2020, the option may be filed within 6irty days, on rtceipt
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of the assessment order and in such cases the final payment of tax and
other amounts due as per this section shall be completed on or betore
31st March, 2021.

(7) On receipt of the option under sub-section (5), the assessing
authority shall determine the amount of tax and other amounts due from the
assessee under sub-section (1) and shall intimate the same to the assessee, !

and thereupon tle assessee shall remit the amount in installments or
lunp sum, as the case may be, on or before 31st March, 2021 :

(12) Assessces who opted to settle their anears under this section
during previous years, but had faited to make payments may also opt to
setge their cases under this section, and the amounts, if any, paid earlier
shall be given credit as tax before reckoning the are€rs to be settled under
sub section (Q and 6e assessee shall furnish the proof of payment made in
this regard, however that no rcfrmds shall allowed.
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EXTRACT FROM THE RELEVANT PORIIONS OF
TI{E KERALA FINANCE ACT, 2O2O

(7 OF 2020)

LO. special prcvision for Reduction of orrcars in certain coses._
(1) Notwirhstanding anydrg contained in sub.section (1) of section 174 of
the Kerala Srate Coods and Sewices Tbx A ct, ZOLT (ZO of 2Ot7) and in rhe

Kerala Value Added Tbx AcL 2003 (hereinafter refened to as the former

Act) or rules made thereunder or jn any judgment, des€e or order of any
cout, tribunal or appellate authority, any assessee who is in arrears of tax or
aDy other amount due under the former Act or under the Central Sales -Ihx

Act, 1956 (Cental Act Z4 of 1956) relating O the period up to and

including 30& June, 2b1Z may opt for settling the arrears on payment of,_

(i) fifty per cetrt of the principal amount of the tax in anea$ ; or

(ii) forty per cent of the principal amount of the tar in arlEa$, if
the amount is paid in lump sum within 30 days of receipt of intimation of
the assessing authority rcfened to in sub-section (7) :

(4) AI alreals induding tax, interst atrd penalties pertaining to an

assessee shall be settled together under this section.

(5) An assessee who intends to opt for payment of ar€ars under

sub-section (1) shall submit an option to the assessiirg authority on or before
30P November, 2020 :
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Provided tlat witi rcspect to demands generated after

30rh November, 2020, the option may be filed within thirty days, on receipt of

the assessment order and in such cases the final payment of tax and other

amounts due as per this section shall be completed on or before 31' Marclr 2021.

(A On receipt of the option under sub-section (5), the assessing

authority shall detemine the amount of ta.x and other amouna due from the

assessee under sub-section and shall intimate the same to the assessee, and

thereupon the assessee shall remlt the amount in installments or lump sum,

as the case may be, on or before 31r March, 2021 :

(12) Assessee who have opted to settle their arrears under sectron

3lA or section 3lB of the former Act during previous years, but had failed
!o make payments may also opt !o settle their cases under this section, and

the amounts, if any, paid earlier shall be given credit as tax b€fore
reckoning tlrc arears to be settled under sub+ection(6) and tbe

shall furnish the proof of payments made in this regard, however

refunds shall be allowed.

assessee

that no


